>

Title: Discussion on the motion for consideration of the Life Insurance Corporation (Amendment) Bill, 2009 moved by Shri
Namo Narain Meena (Bill Passed).

MADAM SPEAKER: Now, we will take up Item No.18

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Madam Speaker, on behalf of
Shri Pranab Mukherjee, I beg to move:

"That the Bill further to amend the Life Insurance Corporation Act, 1956, be taken into consideration."

The Basic objective of the LIC (Amendment) Bill, 2009 is to bring the LIC Act, 1956 in consonance with the
Insurance Act, 1938 as amended from time to time.

The LIC (Amendment) Bill, 2009 was introduced in the 15t Lok Sabha on 315t July, 2009. It was referred to the
Standing Committee on Finance (2009-10) for examination and report.

The Standing Committee presented its report to the Parliament on 12t March, 2010. Based on the report of the
Standing Committee, the Government propose to introduce amendments to the LIC (Amendment) Bill, 2009.

13.22 hrs.
(Dr. M. Thambidurai in the Chair)

The LIC (Amendment) Bill, 2009, /inter alia, proposes to provide for raising minimum capital of the LIC from Rs. 5
crore to Rs. 100 crore to make it in consonance with the provisions under the Insurance Act, 1938, empower LIC to make
regulations in respect of terms and conditions of the Agents and to enable LIC to create a Reserve Fund to be utilized for
expansion of LIC's business and implementing various social sector schemes.

As regards this Bill, the Government have accepted almost all the major recommendations of the Committee including
maintaining the sovereign guarantee to the LIC policies, enable LIC to raise other forms of capital for meeting their working
capital requirements, allow LIC to retain the powers of opening new branches while following the broad guidelines etc.

I would like to further elaborate that the amendment, as proposed on page 2, line 19, regarding the extent of Government
guarantee has been dropped as per the recommendation of the Standing Committee.

The original Section 37 regarding policies to be guaranteed by the Central Government remains as it is, that is, the
sovereign guarantee will continue. In addition, a proviso has been added advising LIC to maximize returns on funds for the
benefits of the policy holders. This is in accordance with the advice of the Standing Committee. However, recommendations
of the Standing Committee under Clause 5 pertaining to the distribution of valuation surplus could not be accepted because
provisions should be kept in accordance with the provisions of Section 49 of the Insurance Act, 1938 which is applicable to
all the insurance companies in the country. This would also allow Life Insurance business expansion, strengthen solvency
margins and help in fulfilling corporate social responsibility.

The operation of this amendment will be with the prospective effect and will be applicable to new policies from the date of
notification. Further, in Clauses 8 and 9 (i), it is proposed to shift framing of rules with respect to terms and conditions of
agents by the Central Government and empowering LIC to frame regulations with the previous approval of the Central
Government. These amendments would give flexibility to LIC to take care of the professional training needs of the agents
and their welfare which is in line with the spirit of the recommendations of the Standing Committee.

MR. CHAIRMAN : Motion moved:

"That the Bill further to amend the Life Insurance Corporation Act, 1956, be taken into consideration."

SHRI SHIVKUMAR UDASI (HAVERI): Sir, at the outset I would like to thank you for giving me this opportunity to express
my views on the Life Insurance Corporation (Amendment) Bill, 2009, a Bill further to amend the Life Insurance Act, 1956. I
would also like to thank my party for giving me this opportunity to express my views and debate on this Bill.

Sir, before going into the crux of the Bill, I would like to throw some light on the insurance sector and how it came into
existence in this country after Independence. Before Independence there were about 200 private companies which
operated in the insurance sector but after nationalization in 1956, the Life Insurance Corporation was formed in this



country. LIC started with a working capital of Rs. 5 crore from the Central Government and now this has grown into a
robust institution with a surplus fund of Rs.7,00,000 crore having a solvency margin of more than Rs. 40,000 crore. This has
become possible because the Government had provided for some sovereign guarantee to this institution. The hon. Finance
Minister in his initial remarks said that the sovereign guarantee of this institution has been retained. It has not been
evoked. The view of our party is that the sovereign guarantee should not ever be removed because the policy holders of LIC
is more than 26 crore and there are about 13.5 lakh agents and about 1.25 lakh employees working in this organization. So,
removal of the sovereign guarantee will adversely affect the growth of the LIC which has a social role in the development of
the economy. It has so far played a very important role in the growth of our country.

So, according to me, LIC should be viewed in the context of the social role that it plays and the social obligation it fulfils.
Also, the Government should keep in mind the faith and trust which was the driving force for the growth of the Life
Insurance Corporation of India. So, it should not just be viewed as an national institution but should be viewed as an
institution of national integrity and its symbol should be viewed as a symbol of security for the people.

Sir, so my request to the hon. Finance Minister, through you, would be that the LIC of India should not be compared or
equated with the private players who have entered into the fray of insurance after the amendment of the IRDA Act in 1999.

So, due to social obligations and social endeavours, the LIC is doing it and hence, 26 crore people are holding the
policies. As you all know, Aam Aadmi Jeevan Bima Insurance Policy has been started by the LIC in 2007. The hon. Finance
Minister of this country has inaugurated this policy in Shimla. This Aam Aadmi Jeevan Bima is giving insurance to
households which are having no land. Under this policy, around 1.3 crore people have been benefited and the growth is
going to be exponential in rural areas for which the local State Governments and the Government of India are providing the
premium. In view of the social endeavour which the organisation is taking up, I would request the Government not to ever
curtail the present status. On these aspects, I want to express my points of view which are covered in the Bill.

Firstly, I will speak on Section 2 of the Bill which deals with the capital of the Corporation.

"The paid-up equity capital of the Corporation shall be one hundred crores of rupees provided by the Central
Government after due appropriation made by Parliament by law for the purpose and which may be enhanced
to such an amount as the Central Government may, by notification, determine."

This is only unwarranted. As I said earlier, the Corporation has a solvency margin of more than Rs. 40,000 crore and IRDA
says that any insurance company has to provide solvency margin in line with the size of its business. I think that it is only
unwarranted. On the face of it, any increase in the capital has to be welcome. But this increase in capital is being proposed
in the background of the Malhotra Committee recommendations for disinvestment of LIC. Here, the move of the
Government raises several other issues like primarily giving a signal that sometimes the Government may offload a part of
its share to the private sector, be it Indian or foreign. This is proved by merely substituting it by a notification and by doing
this, the Government is taking away the sovereignty and supremacy of Parliament.

Therefore, I would request the hon. Minister to confine the amount to only Rs. 100 crore. Any further increase or rise in the
capital in excess of Rs. 100 crore, if and when required, may be provided by the Central Government through appropriation
made by Parliament and by moving an amendment to this effect in principal Act governing LIC. So, I urge upon the
Government to confine this limit to only Rs. 100 crore and suitable amendments should be made in this Bill.

Coming to Section 18 of the principal Act, sub-Section 4 has been removed. This point is regarding the opening of branches.
Once again, the rationale on which the Government has been acting is as per enactment of the IRDA which says that all
insurance companies should have a level-playing field. The permission to open up new branches was confined only to LIC.
Now, after the enactment of the IRDA, the power will go to IRDA as regards the opening up of branches.

As I said earlier, its social endeavour and vast rural growth which it has made in the country should be taken into
account. The number of customers as of now is around 26 crores and it is likely to reach the mark of 50 crores in the next
five to six years. So, there is an immediate need for increasing the number of zonal offices and also opening more number
of branches in the rural areas.

Hence, omission of sub-section 4 will lead to more delays and confusion in monitoring the Government machinery for
sanction of new branches and small offices. So, I would like to say that sub-Sections 2 and 3 should be considered for
suitable amendments and omission of sub-Section 4 should be considered for dropping off.

Here also, the power is being taken away and the Act does not say about any alternate as to whom it should go. This sort



of clarity should be there in the Bill. I do not find merits in the proposed amendments and in future, this might have a
negative effect in limiting the branch expansion of the LIC.

Coming to Section 28 of the principal Act, it deals with the surplus from the insurance business and how it should be
utilized. As regards this, I heard the hon. Minister saying that it has not been removed. I want a clarification on this point
as to whether it has been brought to 90 from 95. I would like to be clarified on that.

SHRI NAMO NARAIN MEENA: I said in my opening remarks that the recommendations of the Standing Committee of clause
5 pertaining to distribution of valuation surplus could not be accepted because the provision should be kept in accordance
with the provisions of Section 49 of the Insurance Act, 1939, which is applicable to all the insurance companies in the
country. It means it was 95:5. Now we are bringing it to 90:10. But, again I would like to clarify that the operation of this
amendment will be with prospective effect and will be applicable for the new policies from the date of notification. It means
all other companies are having 90:10 and we want to bring the LIC on the same pattern.

SHRI SHIVKUMAR UDASI : Thank you for your intervention.

Basically what is happening is that the 26 crores policy holders have bought the policy under the impression that the
surplus dividend will be given on the basis of 95 per cent as per the Principal Act. Now, you are making it 90 per cent with
prospective effect. From 1999 to this date, 23 companies have entered the market. In spite of your sovereign guarantee, in
spite of your 95 per cent surplus dividend sharing — now you are going to have it on par with other private players — the
market share of the LIC has eroded from 35 per cent and it has gone to the private players. In the policy selling they have
lost around 29 per cent, without this Bill coming into effect. If you do this now, most of the people will go to private
players, whereby you are demoralizing a Government organization like the LIC, which is having a social responsibility. You
are demoralizing the institution. I urge upon the Government to have 95 per cent for the prospective buyers also. This is
our Party's view. You please consider this because the Standing Committee has also recommended the same to you.

Then, I am coming to Section 37 of the Bill. It is said that for the words "by the Central Government" the words "to the
extent as the Central Government may by order from time to time determine " shall be substituted. The hon. Minister has
already stated that in his opening remarks the sovereign guarantee will be retained. So, I am not opposing this because the
Standing Committee and other stakeholders, like the employees of the LIC, had asked for it. I congratulate the Government
for retaining the sovereign guarantee. Otherwise, it would have hampered the growth of the LIC.

Now, I come to last two Sections of the Amendment Bill, Sections 48 and 49 dealing with powers to make rules and
regulations. In this, the licensing and regulation of the service conditions of the entire population of agents would be under
the purview of the IRDA. The LIC agents, in particular, is a large self-employed group who have been instrumental in
propagating the importance of life insurance as a means of social security. When I was a child, I used to see that whenever
an LIC agent used to come to my place in the village, he used to sell that policy, not as a risk-oriented business, but as a
social security device. He would tell the policy holders to have the policy as a retirement plan, etc. So, curbing the powers
of the agents who are basically from the rural areas, by amending this Section, will affect their livelihood. So, I am of the
view that it would be preferable to continue with the existing legal provision relating to terms and conditions of the LIC
agents because they are mainly in the rural areas. You have to see that their livelihood is not affected.

With this I conclude my speech and I would request the hon. Minister, through you, to consider our Party's views on this Bill
and accordingly pass it.
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SHRI KALYAN BANERIJEE (SREERAMPUR): Mr. Deputy-Chairman, Sir, the Life Insurance Corporation is a national financial
institution of our country. People of this country are having large confidence on this institution. I can remember, when I was



a boy of five or six years of age, my father used to pay LIC premium through a cheque to his agent. When I started earning
money, I followed the same footpath. When my son has come, who has started earning money very recently, he has also
started following that footpath. Generation after generation, the people of this country are having large confidence on this
institution.

Sir, LIC continues to be the dominant life insurer even in the liberalized scenario of Indian insurance and is moving fast on a
new growth path surpassing its own past records. LIC has crossed many milestones and has set unprecedented
performance records in various aspects of life insurance business. The same motives which inspired our forefathers to bring
insurance into existence in this country, inspire us at LIC to take this message of protection to light the lamps of security in
as many homes as possible and to help the people in providing security to their families.

In this background, it is a question to be decided whether Clause 2, which seeks to amend the original Section 5, is
warranted or not. There is no difficulty to this extent when it says: "The paid-up equity capital of the Corporation shall be
one hundred crore of rupees provided by the Central Government after due appropriation made by Parliament by law for the
purpose”. There is no difficulty up to this point. But the difficulty is thereafter when it further says: "..which may be
enhanced to such an amount as the Central Government may, by notification, determine." What is the meaning of this
sentence? What does the Government want to do? Why it is to be determined by notification? If you want to enhance to
such an amount as the Central Government may decide, you come up again with an amending legislation. Let there be
debate once again in this House, why it is warranted for this enhancement, whether any other enhancement is necessary.

We are making our points very clear that we are against any sort of disinvestment whether you bring it by notification or
whether you bring it by legislation. If the legislation comes, we will get a chance to discuss. But, if by a notification, you
want to disinvest any amount of the LIC's capital, we are against it. Do not endeavour to make disinvestment by a
backdoor process. That would be a request to the hon. Minister. We are opposing such a move. If the additional fund is
necessary in future and the Government wants to provide it, let it be provided by way of necessary appropriation in
Parliament.

I would like to be very brief. My point is that we are against any type of disinvestment, privatisation of LIC — either by
notification or by any other way.

Sir, one of my friends has said that the Government is again going to amend Section 28 of the principal Act by Clause 5.
The hon. Minister has given in his Statement that only the prospective effect would be taking place. I join issue with him
there. If it compares with the private insurance company then the confidence which the people are having on LIC or rather I
say a great respect that the people are having for LIC would be lost. I would like to request the hon. Minister to reconsider
this amendment in Section 28 (1) (a) and also restore the previous position. Do not bring it in the same pedestal of a
private insurance company.

So far as Clause 9 is concerned, you want to amend the original Section 49. Here, I would like to request that if any rule is
brought that should not hamper any of the terms and conditions of the existing employees. New mode of recruitment and
new terms and conditions may be applied but the existing terms and conditions should not be altered. But 'b' part is laying
another stringent condition.

Another thing is that directions may be given, as per rule, through LIC agent. There are many old age persons who are
illiterate and in their need LIC is an only encashment for them. It must be the duty of the agent that the ultimate benefit of
an insurance policy should be given to the person concerned. The LIC should supervise that the benefit should reach to the
beneficiary. It should be made a part of the conditions. With this I am concluding.

SHRI R. THAMARAISELVAN (DHARMAPURI): Sir, I thank you for allowing me to take part in the debate concerning the LIC
of India.

I really appreciate the Government that it has come up with this Bill to enhance the paid-up capital of the Corporation from
Rs. 5 crores to Rs. 100 crores by substituting a new Section for Section 5 of the principal Act, 1956. At that time the LIC
intends to go in for expansion of its insurance business activities to contain the stiff competition from the insurance
companies in private sector.

Sir, I must say here that when the Government allowed the private companies to enter into the insurance business,
everyone thought that the LIC will be in trouble. But the reality today is that the more customers are now switching over to



LIC because of the difficulties that the customers are facing with insurance companies in private sector, because of
misselling of products by these private insurance companies. The problem of misselling has become acute with the entry of
new players because of increased competition among agents to get business.

A common practice is seen that the Life Insurance agents approach the customers and sell them policies telling them to
pay for a just limited period, say five years, and assuring them a return of 20 times after 20 years with additional insurance
benefits, whereas the actual premium payment term is of 20 years and it is a regular premium policy. Thus, the customer
faces the risk of police lapse.

Sir, I have some information that several thousands of cases have been filed with the Ombudsman of Insurance Companies
in connection with mis-selling of products. These private companies offer huge commission to their agents and these
agents in turn allure the customers with wrong and misguiding informations. But these Ombudsmen do not enjoy any
jurisdiction or power to entertain the cases of such mis-selling of insurance policies. Therefore, these Ombudsmen should
be conferred with more powers to decide such cases for providing justice to these disgruntled customers of private
insurance companies.

Sir, I would like to take this opportunity to urge upon the Government to fill up the large number of vacancies in the Life
Insurance Corporation of India without any delay so that we can strengthen the effective functioning of LIC.

Sir, I would also like to bring to the kind attention of the Government certain problems which are being faced by the LIC
agents. The LIC agents have been opposing the Insurance Regulatory and Development Authority's move to raise the
annual minimum business limit, privatization of insurance companies, and not to deprive the agents their basic rights like
provident fund and pension. They also demanded that all the vacancies in the Life Insurance Company should be filled up
without any delay. They also opposed the appointment of the Direct Selling Agents, who took much of the earnings of the
agents by way of collecting premium from the policyholders, deducting the commission.

Sir, @ Pension Welfare Fund set up from forfeited commissions of terminated life insurance agents is what some ten lakh
agents of the Life Insurance Corporation of India are trying to secure by way of post-retirement benefits.

In its 50 years of existence, LIC has terminated 30 lakh agents and their forfeited commissions may be running into
hundreds of crores of rupees. This commission, as of now, goes to the LIC fund, though it is the hard-earned money of the
agents. The agents are also demanding that their gratuity benefits be brought on par with those of the LIC staff. Currently,
an agent can avail himself a maximum amount of Rs.1,00,000 as gratuity benefit as against Rs.3,50,000 in respect of the
LIC employees. They are also seeking a revision of the IRDA training norms for agents. Currently, it is mandatory for
insurance agents to put in 100 hours of training. There is no effective control to ensure the quality in the stipulated 100-
hour training programme. Obviously, the stress is on building up a large quantity of agents with no eye on quality.

Sir, I, once again, urge upon the Government to create a mechanism to prevent mis-selling of insurance policies by the
insurance companies in the private sector and redress the grievances of the LIC agents such as to stop the move of IRDA
to raise the annual minimum business limit, privatization of insurance companies, not to deprive the agents their basic
rights like provident fund and pension, to immediately fill up the vacancies in LIC, and not to appoint the Direct Selling
Agents.

With these words, I conclude and support the Bill.

oft a1 siuret dierdt (3maorilcn): 3iGufler 3ureast Adlger, & Fdl Sft D eo=iarG Joi args, ariifds 3oaiol A UBCI 3MUoll acbeI Ul faper
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But what is the real cause behind bringing this Life Insurance Corporation (Amendment) Bill before this House? If we go
through the performance of the Life Insurance Corporation and to the spirit of nationalisation, we will find that for the
community as a whole and for the country, the contribution by the Life

Insurance Corporation is of a great extent. What are the investments by the LIC? I am giving you the figures of investment

in Government and social sectors by the Life Insurance Corporation. It is for the Central Government securities. As on 31t
March, 2011, it is Rs. 4,07, 934 crore. Similarly, we can find that for the State Governments and other Government
guaranteed marketable securities, housing and infrastructure investment, housing, power, irrigation, water supply and



sewerage, road, port and bridges, railways, others including telecom, the Life Insurance Corporation has contributed a large

amount of money. Up to the 315t March, 2011, it is Rs. 7,49,150 crore. This is the total amount which the Life Insurance
Corporation has contributed.

I am not going into the details about the Five Year Plans. But since the 2nd Five Year Plan of our country up to the 11t Five
Year Plan, the contribution made by the Life Insurance Corporation is also there. It is with the Ministry of Finance; and the
Government is totally aware of it. What dividend the Government is getting is also important. Total dividend being five per

cent share of the Government paid to the Government till 315t March, is more than Rs. 10,000 crore as an equity of Rs. 5
crore.

Sir, what I am going to tell is about the real background to bring this Amendment Bill. The erstwhile Government appointed
the Malhotra Committee, which recommended disinvestments in the LIC. For what reason did it recommend so? When the
LIC is already contributing so much to the Indian economy, what is the need for such type of a recommendation by the
Malhotra Committee? Similarly, another Committee had been appointed by the Government, sometime back, to go into the
financial strength of the LIC. This is the financial strength which I have just now mentioned. It is the Government paper
from which I quoted all these figures. But the Government is running behind the private sector! It is moving ahead for the
so-called economic reforms in the country everywhere in the public sector. The Government is running behind even the Life
Insurance Corporation also.

SHRI TATHAGATA SATPATHY (DHENKANAL): Are you opposing it?
SHRI BANSA GOPAL CHOWDHURY : I am coming to that.

The pertinent question is this. There is also a recommendation from the Standing Committee, which is the main point,
which says: "allocate 90 per cent or more of surplus as the Central Government may approve for the Life Insurance Policy
holders of the LIC and to credit such percentage of remaining surplus as the Central Government may approve."

Why are they giving such types of recommendations and why such types of things are coming in the Bill, though they have
been turned down by the Standing Committee unanimously? The savings through the LIC are long-term investments. The
people are depending on LIC for investment and they are going to the LIC to invest for 20 years and 25 years. Now, it is
stretching up to 30-40 years also. What is the rate of payment of the LIC? Settlement of death claim in the LIC has come to
98.5 per cent. It is a world record. The performance of the Life Insurance Corporation is a world record.

Sir, it will affect the ability of the LIC; and it will affect the main purpose of the Life Insurance Corporation, if the
policy-holders, who have purchased policies from the LIC as per the present Act, have been assured 95 per cent of the
surplus to them. Now, the Government by altering this surplus pattern is trying to take away very unjustly what really
belongs to the policy-holders.

Sir, 26 crore policy-holders are going to be affected. In the near future, within 5-10 years, the number of policy-
holders will go up to 50 crores. My question is: why should the Life Insurance Corporation go into competition with the
private sector? Why is the Government trying to bring foreign investors into the insurance sector? Why will the LIC go in for
competition with the private sector and foreign competitors? There is no question about this.

The youths, those LIC agents, are losing their jobs. The Government should feel ashamed that lakhs of people, lakhs of
youths are losing their jobs. Why should they lose their jobs in such a big country when there is dearth of jobs, when our
economy is slowing down and when there is a serious problem in the manufacturing sector? The Government is not
creating any jobs in the banking sector and in the insurance sector but lakhs of youths have lost their jobs. Therefore, my
point is that it is very clear that the Government has brought this Bill to encourage the private sector in the insurance area.
That is why, the entire Standing Committee unanimously rejected all the recommendations.

Therefore, I humbly request that the Government should accept the amendment which we have moved and the
Government should henceforth re-think about participation of foreign players in the insurance sector; and it should be
scrapped.

With these words, I oppose this Bill.

SHRI TATHAGATA SATPATHY (DHENKANAL): Thank you, Sir for giving me this opportunity.

It is now an established fact that this amendment being a knee-jerk action is one more step, not towards globalization or



free market but towards a complete sell-out. We have been consistently viewing as to how this Government has been
diluting the position of LIC from a premium institution in the field of insurance and in the process instead of making a level
playing field for private players, it is preparing the filed so that private players will thrive and succeed. The pity is that most
of these private players, I would not like to name particular companies, but those private players who are entering the
Indian market in the garb of joint ventures with Indian companies, have gained huge discredit and bad name in their own
original countries. Most of them or a lot of them have even gone bankrupt and have lost the confidence of the people of
their own countries. But, India seems to be a country where they can come and we swallow hook, line, and sinker
whatever they throw at us. The Government should first clarify about the present 37 per cent status as to whether it will be
maintained or not. As of now, we find that in spite of this long period of time, insurance and even LIC has not been able to
reach down to the common poor people as much as we would like it to do. Insurance has remained more or less for the
rich or at best for the upper middle class. The benefits of the huge reserves of LIC over the years have come to the
Government. This is probably, as far as I know, one of the few corporations or probably the only corporation which since its
inception has not borrowed money from the Government but has consistently been paying the Government for its
development activities.

I am also aware that LIC has been funding part of the Five Year Plans. Earlier hon. Members have also mentioned about
this. So, we cannot neglect the contribution that LIC has made. In the same breath when we see today the way the
workforce is being downgraded, the way agents are being thrown out of the job, it definitely saddens everybody in this
House that at this critical economic juncture which this country is being forced to go through by this anti-people
Government, it is indeed sad that we throw people out on the streets and do not bother to bring about a participative style
of management where employees, agents and management of LIC could collaborate together to make it a vibrant and
strong corporation once again that can contribute in the development of the nation.

As we have noticed, whenever in the past the LIC has ventured out of its core business, it has incurred losses. This point
has been highlighted over and over again primarily because there is a deep seeded interest in the Government that private
players should occupy the space that will be deserted by LIC. The faith, the belief in the LIC held by every Indian in every
economic stratum is amazing. But, by these amendments we are trying to break that very faith and we are trying to create
the situation where there will be disbelief in the minds of the people as to what changes this Government wants to bring in.

If we see the recommendations of the Standing Committee on Finance in 2009-10, the Committee has used very stern
language and has criticized the move of the Government. One little quote would be enough to understand:

"We also find that there is a move to reduce the bonus to the policy holders by altering the distribution pattern
of the surplus of the Life Insurance Corporation. This, we feel, is very unfair to the policy holders."

In a very soft manner this is a solid slap to the Government, which I think they should not ignore or put aside as being
something of no consequence.

This whole recommendation given during the Fifteenth, this present Lok Sabha, is an eye-opener about the concerns of the
Standing Committee on Finance about these amendments. Like many speakers have mentioned earlier, I would not be
suggesting any amendments because I firmly believe that we oppose this amendment and we cannot support this
amendment. In the process, I would like to suggest a few things. As recommended by the IRDA for tests concerning
agents, these are being held in English. I would suggest that the hon. Minister should consider — I am not suggesting an
alternative in the form of Hindi — regional languages — even Rajasthani — should be utilized for testing
agents.....(Interruptions) And QOdiya, of course.....(Interruptions)

We would suggest that regional language be considered. It is a pity that across the House from the ruling coalition to the
other coalition everybody joins hands so surreptitiously and moves in unison when it is an anti-people policy or anti-people
amendment. We must give kudos to all of you for doing it so smoothly in front of the whole nation and none of us are
capable of understanding the smartness and intelligence! I must congratulate the hon. Minister. I would like that this
should be done in the regional language.

I would also like that rogue companies who are coming in with private players who have gained bad-will in their own
countries should be averted, IRDA should be alerted to guard against such people functioning within India.

The last point I would like the hon. Minister to ensure is that farm insurance and, along with farm insurance, small and



medium enterprises where Indians are trying to stand up on their own feet and work on their own instead of looking for
jobs should also come under an ambit of insurance, so that there is a safety net in case they fail in their enterprises. Just
as private players are getting into farming insurance, we should have a set-up whereby the Government can also give a
sovereign guarantee for farm losses and to the farmer. Thank you.

SHRI NAMO NARAIN MEENA: I would like to clarify one point. I have already said in my opening remarks about the
guarantee. I again wish to reiterate in response to the amendment proposed by Gurudas Dasguptaji — several Members
have also spoken about the guarantee, there should be no confusion about it — that Government guarantee under clause 6
has already been clarified by me in my opening remarks. The provisions of section 37 of the LIC Act, 1956 remains
unchanged and a proviso has been added advising LIC to make efforts to maximize returns on the funds so as to maximize
bonuses to the policy holders.

The Central Government's guarantee to LIC policies will continue to be as it is as per Section 37. I have already clarified
this point....(Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL): The official amendment has to be brought for that purpose.
SHRI BASU DEB ACHARIA (BANKURA): Where is your amendment? Your statement is not sufficient. ...(Interruptions)

SHRI NAMO NARAIN MEENA: In the Act itself, the guarantee that is already there will continue.

SHRI S. SEMMALAI (SALEM): Thank you, Mr. Deputy-Speaker, Sir, for giving me this opportunity to take part in the
discussion.

Over the years, LIC has grown by leaps and bounds with subscriptions touching 25 crores. Ever since the insurance sector
has been opened to the private sector, LIC has lost 35 per cent of the market share in terms of premium collected, and
there was a decline of 29 per cent in terms of number of policies sold. It is high time that the LIC makes serious attempts
to enter new areas and strengthen its position. Then only the LIC can emerge as a front leader.

Let me come to the issues. Through this Bill, a provision has been substituted under Section 5 for the enhancement of paid-
up equity capital from Rs. 5 crore to Rs. 100 crore. I do not understand why the Centre intends to raise the paid-up capital
to Rs. 100 crore at one stroke. Suppose the Government wishes to increase the amount, then the equity capital could have
been raised marginally so as to protect it from any market fluctuations. LIC capital with solvency margin has exceeded Rs.
30,000 crore. Let us remember that 95 per cent of the capital belongs to policy-holders. Moreover, in the said provision, the
option to further increase the capital by the Government without seeking the approval of the Parliament amounts to
undermining the supremacy of the Parliament. What prevents the Centre from seeking the approval of the Parliament to
increase the equity capital as and when needed? I think this section may have to be suitably amended to enable the Centre
to seek Parliament's approval for further increase in the paid-up capital. The reason why I am saying this is that this type of
move should not pave way for disinvestment process. So, I request the hon. Minister to make a firm commitment in this
House to the effect that the Government has no such intention of making any disinvestment of LIC shares at any point of
time.

Yet another disturbing aspect is to reduce the surplus fund from the existing 95 per cent to 90 per cent as found in clause 5
of the Bill, that is, substitution of new Section 28 (1) (a). This would result in lesser returns to the policy-holders of LIC. I
think this move will also wean away prospective subscribers from LIC to private insurance companies. I think it is better to
retain the existing Section which provides for 95 per cent distributable surplus to policy-holders.

Now, I come to the LIC agents. LIC agents play a vital role in popularizing LIC products. But for their dedicated service, LIC
might not have grown to this extent as it stands today. Hence I feel that the proposed amendment to Section 49 of the
Principal Act as continued in this Bill be so carefully worded to the effect that it is not detrimental to the interests of the LIC
agents. It is essential that the LIC agents who are all the backbone of the organization are suitably rewarded with upward
revision of commission fee and better facilities also, including social security scheme.

With these words, I conclude.



SHRI PRABODH PANDA (MIDNAPORE): Thank you Deputy Chairman Sir.

LIC Amendments Bill, 2009 was introduced in this House despite popular oppositions. So, at that time, the Government can
understand the feelings of the House. And the Bill has been referred to the Standing Committee. The Standing Committee
scrutinized the proposals and accordingly made some recommendations. We have some objections on some basic points
and ultimately, the Government has come to sense that some objections should be recognized and the amendments with
regard to the sovereignty have already been accepted.

In the initial remarks, the Minister himself stated that the Central Government's guarantee to LIC policies will continue to
be as it is, as per section 37. But why has this attempt been made? It was an intention to pave the way for privatization at
large. Sir as sovereign guarantee is key to the LIC's pre-eminent position of Life Insurance Business, that cannot be
diluted.

Another point of our objection is about dilution of 95 per cent to 90 per cent. The present pattern of distribution of surplus
is 95 per cent for the policy holders and five per cent to the Government. Why this proposal is being diluted? Why is it 90
per cent for the policyholders and 10 per cent for the Government? In every case, the Government used to say that it is
'aam aadmi yojana'. Why are you giving the blow to the 'aam aadmi' by reducing the five per cent? So, this is the point of
serious objection. And I think the Government should come to the sense so that it should be as it is, that is 95 per cent and
five per cent.

My third point is that the proposal in the amendment might have the negative effect of limiting the future branch network
expansion of LIC and thereby the growth of the corporation business. The Minister should respond to that whether he has
agreed to limit it or the proposal stands as it is, is going to accept. So, in view of that we are opposing this Bill.

We have reservation rather opposition particularly in case of diluting 95 per cent to 90 percent and to the Central
Government from five per cent to 10 per cent. And what about the LIC agents? Any welfare measures or anything should be
taken for the benefit of the agents.

They are the real drivers of this sector. Their number is not less than 28 lakhs in our country. At least, I hope the Minister
in his reply would say something with regard to the LIC agents of our country. I hope, he is going to take some sort of
welfare measure for them.

Another very important point which other hon. Members also apprehended, I do share that this sort of trend should
be avoided in the name of globalization and liberalisation. They are going to corporatise, going to privatise this LIC
organisation. This should be stopped. The Government should stop this. The Government should respond very positively to
the particular proposal which has been raised here.

With these words, I put my objections and oppose this Bill.
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DR. TARUN MANDAL (JAYNAGAR): Thank you, Sir. LIC is a huge financial institution to which this amendment has been
moved by our hon. Minister. It is a very sound, one of the profit making institutions of India which is controlled by the
Government.

As people repose faith on the governmental institutions but not on Governments, LIC is also enjoying huge
confidence of our people than any other private players in the insurance fields like TATA AIG, Bajaj Allianz, MeTLife, etc.

I would like to draw the attention of the hon. Minister that these private players in the insurance fields are having some
hidden agenda, which are not properly explained to the policyholders and ultimately they exploit them. The Government
must look out within its ambit about the activities of these organisations.

The LIC not only gives service of huge money lending, etc., to the industrialists and big entrepreneurs but also to the
middle bracket and higher income groups of people. It gives benefit, particularly, for the policy holders or the consumers
and at the same time, to a number of employees of LIC, which are around 2.5 lakh employees and around 30 lakh of LIC
agents, who are actually giving a yeomen's service for the health and growth of LIC.

But I cannot welcome this Amendment Bill. It is because the Government from its earlier Malhotra Committee and
after that follow up Committees to see and examine the financial health of such a premier institution or following the policy
of liberalisation, globalisation, privatisation and commercialisation, will facilitate the way of disinvestment and get entries
of private players in the insurance sector of India.

Time and again, I have seen that LIC employees, agents and their family members are on demonstrations and
dharnas. 1 have also attended the same with many other Members of Parliament. I have also forwarded the applications,
particularly, of employees and agents to our hon. Minister of Finance for consideration. But still their future is hanging. I
must in this scope request our hon. Minster to settle and assure the future of our agents and employees, whose life should
not be destroyed on the plea of amendment, etc.

In regard to farming sector, already some Members have mentioned that insurance for the crops, particularly, for the
small and marginal farmers are absolutely necessary in West Bengal. Most of the small and marginal farmers are not having
crop insurance. Due to this, suicides among the farmers are also increasing there like many other States of our country.

The LIC must innovate some avenues so that financial benefits can be given to students, patients, new doctors,



technical persons, who are trying to get a hold on their professions. They should also be helped for building hospitals, etc.

My final point is regarding properties. LIC gets mortgage of these properties by way of agreements, all over the
nation. But I have seen most of these properties are being destroyed due to non-maintenance. It is a national loss. They
should be properly maintained or properly utilised for social purposes like schools, hospitals or any other purpose but these
national assets should not be destroyed just because they were mortgaged.

By this I do not want that this Amendment should be moved. I am opposing this Amendment for the benefit of the
LIC employees, people of India and agents of LIC.

SHRI JOSE K. MANI (KOTTAYAM): Sir, LIC has been consistently a good performer serving a large number of policy holders
and significantly contributing its reserves in areas where these are most needed. With the opening up of life insurance
sector, LIC has now to grapple with stiff, unhealthy and cut-throat competition from private players.

I have strong reservations on the proposal to amend Sections 48 and 49 of the LIC Act, 1956. These provisions empower
the Central Government to determine the terms and conditions of service of the agents of the corporation. By this
amendment, this power of the Central Government is being given away to the LIC with overall supervision under IRDA. The
reason being given for such a change is to bring the insurance agents in parity with other workers involved in the similar
areas of functioning and to treat the LIC like any other insurance company. But, I strongly feel that by such an amendment,
the Government is seriously compromising on the work conditions and job security of the LIC agents humbering more than
14 lakhs. They have done a great service to the nation by spreading the concept of insurance cover and stimulating small
savings across the country but the amendment is unjustly treating them at par with sellers of high risk investment plans
like mutual funds.

With the amendment of the Insurance Act, the recent regulations have made the working conditions of agents more
demanding. The LIC has now asked its agents to meet the minimum requirements like Rs.1 lakh premium per annum,
minimum enrolling of 12 life insurance policies per annum and annual renewal of 50 per cent of policies per annum. These
demands would prima facie appear to be reasonable but it is not so in reality due to the economic instability of a large
number of people covered in rural and urban areas and the limited exposure that the agents have on the potential clients.
Such measures have threatened the existence of up to 65 per cent of insurance agencies.

The present amendment on agents, if passed, would further aggravate the plight of insurance agents as until now they had
the protection of the Central Government on working conditions. The amendment in line with legislations of the developed
world is premature in our society and it is though well intentioned would surely have negative impact on the agents. Thus,
going with the spirit of LIC Act, we must support the Standing Committee's recommendation which has warned against
such an amendment with regard to agents and has instead suggested steps to be taken for equipping the LIC agents by
imparting them better professional training, creating welfare funds with pension benefits...(Interruptions).

MR. CHAIRMAN : Nothing would go on record.
(Interruptions) €]

SHRI JOSE K. MANI (KOTTAYAM): To this I would also add an immediate end to direct sale of policies by company as it is
not only unjust but uncompetitive in spirit.

With these words, I conclude.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Sir, in all, 15 hon. Members have
participated in the discussion. I would like to thank all of them for their valuable suggestions and inputs. Before responding
to the specific issues raised by the hon. Members, I would like to mention about the Life Insurance Corporation of India
since several hon. Members have raised questions regarding the performance of LIC of India.

Sir, the LIC of India was set up in the year 1956 to ensure security to policyholders in the matter of their life insurance
protection and to spread insurance much more widely. ...(Interruptions)

MR. CHAIRMAN : Hon. Members, please maintain silence.
...(Interruptions)
MR. CHAIRMAN: Mr. Minister, you may please address the Chair.

SHRI NAMO NARAIN MEENA: The LIC of India, the only Government-owned life insurance company as against 23 life
insurance companies in the private sector. Life Insurance Corporation is the market leader in the insurance market even
after 10 years of opening up of the insurance sector to private companies. The market share of LIC of India as on
31.10.2011 is 74 per cent in terms of number of policies issued and 78 per cent in terms of premium earned during this

year. LIC's total investment as on 315t March, 2011 is Rs. 12.6 lakh crore which is about 18 per cent of India's GDP in 2010-

11. As on 315t September, LIC has invested Rs. 4 lakh crore in the Central Government securities; Rs. 1.76 lakh crore in the
State Government securities and Rs. 1.65 lakh crore in the housing infrastructure like power, irrigation, water supply,
sewage, ports, bridges and roads. In 2010-11, the LIC has settled 1.76 lakh maturity claims by paying Rs. 49,000 crore to
its policyholders. Out of these claims, 96 per cent of the claims have been paid in advance, through post-dated cheques so
that the policyholders could get their money on time. The LIC settled 7.2 lakh death claims in 2010-11 by paying over Rs.
8,000 crore of which again 95 per cent claims were paid within 15 days from the date of intimation of death. LIC rejected
only one per cent of the individual death claims during 2010-11 as compared to the average rejection rate of 8.9 per cent by
the rest of the companies in the sector.

Sir, now I would like to respond to some of the issues raised by hon. Members. Shri Shiv Kumar Udasi and several other
hon. Members talked about the power to open branches by LIC. There seems to have been some confusion about the fact
that his power is being taken away. No. LIC shall establish as many Divisional Offices and branches which may be decided
by the LIC of India in accordance with the guidelines issued by IRDA under the Act in this regard. Therefore, permission of
IRDA is not required in these two cases since they have to work under the guidelines issued by the IRDA.

The hon. Finance Minister took a meeting of the Chief Ministers of the Eastern States on credit flow. Some questions came



before him in that meeting that there are no LIC offices in some districts. The hon. Finance Minister gave the order then
and there itself to open branches in at least all the districts, specially in the North-Eastern States. So, there is no question
of taking away the power.

Shri Shiv Kumar also raised a question regarding Section 28. I have already clarified that the provisions of valuation surplus
and its retention will be with prospective effect from the date of notification and all existing policy holders will continue to
get 95 per cent return level from the policy. This is from prospective effect. It will be applicable on the new policies after
the notification is issued....(Interruptions)

Shri Shiv Kumar and Dr. Raghuvansh Prasad Singh also raised about the capital increase from Rs. 5 crore to Rs. 100 crore.
In the initial LIC Bill, 2009, it was proposed to increase the capital beyond Rs. 100 crore by notification of the Central
Government as per the recommendations of the Standing Committee. Capital beyond Rs. 100 crore is to be raised through
appropriation made by the Parliament by moving an amendment in the Act. Thus, there is no question of diluting the
Government stake and LIC will remain 100 per cent with the Government.

Shri Rama Shankar raised the question of reservation of SCs and STs. He said they are not given employment. Sir, I would
like to say some figures on this point. The number of employees belonging to SCs and STs in LIC are as under. In Class I
officers cadre, the Scheduled Castes figure is 18 per cent and STs figure is 7.1 per cent. In Class II category, in Divisional
Officers, the SCs form 15.63 per cent and STs form 6.77 per cent. In Class III category, SCs are 17.68 per cent and STs are
7.78 per cent. For Class IV category, the figure of Scheduled Castes is 22.88 per cent and STs figure is over ten per cent as
against 16 per cent. As regards Class 1V, it is 53.72 per cent and SCs and STs, it is 6.12 per cent.

As far as the policy of the UPA Government is concerned, the SCs, the STs and the OBCs are being recruited and it
appears that there is no backlog. In some of the posts, the number is more. If at all there is any backlog in this regard, it
will be looked into.

Shri Shailendra Kumar and Dr. Raghuvansh Prasad Singh also raised about insurance cover to the poor people. I
clarified that AABY is a scheme for rural landless households. There is also the Jan Shree Bima Yojana. Under JBY, there
are 45 categories including workers in organised sector, rural and urban poor. By paying an annual premium of Rs. 200 out
of which 50 per cent is subsidy by the Government of India, the life of such policy holders is covered to an extent of Rs.
30,000 for normal death and Rs. 75,000 for accidental death or for any disability.

The cover of households is 2.94 crore under the JBY and 1.87 crore under AABY. Many hon. Members, including Dr.
Raghuvansh Prasad Singh, raised the issue of LIC agents. The number of agents is determined by the LIC based on their
business potential. The number of insurance agents has gone up from 11.93 lakhs in 2007-08 to 13.44 lakhs in 2008-09 and
further it has gone up to 14 lakhs in 2009-10. It has come down slightly to 13.4 lakhs in 2010-11. Depending upon the
business potential, the actual number will be determined. The average commission has increased from Rs. 57,000 in 2001
to Rs. 99,536 in 2010, which is almost Rs. 1 lakh.

Shri Thamaraiselvan and some other hon. Members raised the issue of jurisdiction of Ombudsman to cover the
agents. In this regard, the Government is actively considering appropriate modification in the rules governing Ombudsman
to cover agents under the purview of these schemes. Hon. Member Shri Satpathy raised the question of dilution of the
status of the LIC. I would like to assure the hon. Member that there is no question of diluting the LIC's status. I would like
to tell him that the LIC, despite this sector having been opened up in 2000 and despite the presence of 23 private insurance

companies in the country, as I have already told you, as on 315t September, 2011, holds 74 per cent of market share in
terms of number of policies issued and 78 per cent in terms of premium collected in this year.

A question regarding the language in respect of issue of licence to the agents was raised. Licensing to the LIC agents
and its various provisions are presently governed by the regulator, the IRDA. The training material and conduct of
examination for agents are dealt by the IRDA-accredited institutions. The issue regarding conduct of examination, and
providing training materials in regional languages will be taken up with the IRDA for conduct of examination in regional
languages on the on-line mode. Since the IRDA is the regulator, we will communicate your feelings to the IRDA to consider
it.

I would like to clarify that the power of the Central Government to enhance the capital by notification has been
withdrawn. I have already clarified it. But Dr. Raghuvansh Prasad Singh raised this issue. The power of the Central
Government to enhance the capital by notification under clause 5 has been withdrawn. 31z, @18 aca & srn 3, fagsT @2 2o 3
...(zxaarer) The paid up capital of Rs. 100 crore will be provided by the Central Government after the appropriation is made
by the Parliament by law for this purpose.....(Interruptions)



MR. CHAIRMAN : Nothing will go on record.
(Interruptions) €/ »

SHRI NAMO NARAIN MEENA: Let me complete. ...(Interruptions)

MR. CHAIRMAN: Please do not disturb. Nothing will go on record except the Minister's reply.
(Interruptions) €/ *

SHRI NAMO NARAIN MEENA: Any further increase in the equity capital beyond Rs. 100 crore is to be done by carrying out
necessary amendment in the Act. It has to be approved by the Parliament. Sir, this is in the official amendment, serial
number four. ...(Interruptions) Sir, I have replied to the amendments moved by Shri Gurudas Dasgupta. ...(Interruptions)

MR. CHAIRMAN : Nothing will go on record except what the hon. Minister says.
(Interruptions) €/ *

SHRI NAMO NARAIN MEENA: The issue of retention of the valuation surplus for the policy holders has been raised by Shri
Shivkumar, Shri Harish Choudhary, Shri Rama Shankar Rajbhar and by Shri Arjun Roy. An amendment is also moved by Shri
Bansagopal Choudhry.

I would like to state in this connection that the objective of the amendment was to bring LIC Act, 1956 in conformity with
the Insurance Act, 1938 and to provide for distribution of ninety per cent of the surplus generated amongst the policy
holders. The amendment also proposed creation of a Reserve Fund with the LIC. So, a Reserve Fund will be created.

Sir, presently, LIC is dependent on the financial support from the Government of India for expanding its operations. I would
reiterate that the fund so reserved will be used only for meeting the expenses towards expansion of insurance business,
strengthen solvency margin and also help in fulfilling the corporate responsibility.

Presently, the LIC is implementing various schemes for the welfare of weaker sections of the society. For implementation of
these schemes, the funds are provided by the Central Government.

Sir, in the end, however, I would like to reiterate that this amendment is in consonance with the Insurance Act 1938, which
is applicable to all other life insurance companies and assure the hon. House that this amendment would be effective
prospectively. This amendment would not have any adverse effect on the existing policyholders of LIC and will be applicable
for the new policies from the date of notification.

Sir, with these remarks, I commend this Bill for the consideration of the House.



MR. CHAIRMAN): The question is:

"That the Bill further to amend the Life Insurance Corporation Act, 1956, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill.

Clause 2 Substitution of New Section
for Section 5

Amendments made:

Page 1, line 7, -

for"5"

substitute"5.(1)". (3)

Page 1, forlines 9 and 10,-

substitute "by law for the purpose". (4)

Page 1, afterline 10,-

Insert "(2) The Corporation may issue and sell bonds and debentures
or such other prescribed instruments carrying interest for the
purpose of raising its working capital to such amount as may
be prescribed." .(5)

(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:

"That Clause 2, as amended, stand part of the Bill".

The motion was adopted.

Clause 2, as amended was added to the Bill.

Clause 3 Amendment of Section 18

Amendment made:
Page 2, forlines 1, substitute,-

'(3). In Section 18 of the principal Act, for sub-section



Clause 3

Amendment made:
Page 2, forlines 1, substitute,-
'(3). In Section 18 of the principal Act, for sub-section
(4), the following sub-section shall be substituted, namely:-

"(4)."There may be established as many

divisional offices and branches in each zone as

may be decided by the Corporation in

accordance with the guidelines issued by the
Insurance Regulatory and Development
Authority established under the Insurance
Regulatory and Development Authority Act,
1999 in this regard.".". (6)

(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:

"That clause 3, as amended, stand part of the Bill."

The motion was adopted.

Clause 3, as amended, was added to the Bill.

Clause 4 was added to the Bill.

Clause 5 Substitution of New Section for
Section 28

MR. CHAIRMAN: Shri Bansagopal, are you moving your amendment?

SHRI BANSA GOPAL CHOWDHURY (ASANSOL): Sir, I beg to move:
Page 2, line 8,-
for "ninety"

substitute "ninety-five". (10)

MR. CHAIRMAN: I shall now put Amendment No. 10 moved by Shri Bansagopal Choudhury to the vote of the House.

Those in favour may please say 'Aye'.



SOME HON. MEMBERS: 'Aye'
MR. CHAIRMAN: Those against may please say 'No'.
SEVERAL HON. MEMBERS: 'No'.
MR. CHAIRMAN: I think the 'Noes' have it.
SOME HON. MEMBERS: The "Ayes' have it.
MR. CHAIRMAN: They have demanded Division. We will have Division now. Let the Lobbies be cleareda€”
Now, the Lobbies have been cleared.
The question is:
Page 2, line 8,--
for "ninety"
substitute "ninety-five" (10)
The Lok Sabha divided:

DIVISION 15.52 Hrs.
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Dome, Dr. Ram Chandra
Karunakaran, Shri P.
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Dikshit, Shri Sandeep
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Engti, Shri Biren Singh
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Geete, Shri Anant Gangaram
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Kumar, Shri Ramesh
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Meena, Shri Raghuvir Singh
Meghwal, Shri Arjun Ram
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*Moily, Shri M. Veerappa
Narah, Shrimati Ranee
Narayanasamy, Shri V.
*Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay
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Pandey, Dr. Vinay Kumar
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Pandey, Shri Ravindra Kumar
Paswan, Shri Kamlesh

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
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Purandeswari, Shrimati D.
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Singh, Shri Ijyaraj
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Singh, Shri Sukhdev
Singh, Shri Sushil Kumar
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Solanki, Shri Makansingh
Suklabaidya, Shri Lalit Mohan
Tagore, Shri Manicka
Tandon, Shrimati Annu
Taviad, Dr. Prabha Kishor
Tewari, Shri Manish

Thakor, Shri Jagdish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi

Thomas, Prof. K.V.
*Thomas, Shri P.T.

*Udasi, Shri Shivkumar
Venugopal, Shri D.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Yadav, Prof. Ranjan Prasad

Yadav, Shri Hukmadeo Narayan

Yadav, Shri Om Prakash

MR. CHAIRMAN: The question is:

"That clause 5 stand part of the Bill."

Clause 6

MR. CHAIRMAN : Subject to correctionx, the result of the Division is:

The motion was negatived.

The motion was adopted.

Clause 5 was added to the Bill.

Amendment of Section 37



Amendment made:

Page 2, forlines 18 to 20, substitute,-
'6. In Section 37 of the principal Act, the following
proviso shall be inserted, namely:-

"Provided that the Corporation shall endeavour that its funds are invested in the attractive
schemes formulated by it to ensure increased bonus to policyholders while having least
investment risk so as to enable the Corporation to play a greater role in economic
enrichment of the masses while maintaining its position as a leader player in the
market.".". (7)
(Namo Narain Meena)
MR. CHAIRMAN: The Amendment no.11 tabled by Shri Gurudas Dasgupta has become redundant.

The question is:

"That clause 6, as amended, stand part of the Bill."
The motion was adopted.

Clause 6

Amendment made:
Page 2, forlines 18 to 20, substitute,-
'6. In Section 37 of the principal Act, the following

proviso shall be inserted, namely:-
"Provided that the Corporation shall endeavour that its funds are invested in the attractive
schemes formulated by it to ensure increased bonus to policyholders while having least
investment risk so as to enable the Corporation to play a greater role in economic

enrichment of the masses while maintaining its position as a leader player in the
market.".". (7)

(Namo Narain Meena)

MR. CHAIRMAN : The Amendment No. 11 tabled by Shri Gurudas Dasgupta has become redundant.
he question is:
"That clause 6, as amended, stand part of the Bill."
The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clause 7 Amendment of Section 44

Amendment made:



Page 2, forlines 21, substitute,-
7. In Section 44 of the principal Act, in clause

(b) the following proviso shall be inserted, namely:-
"Provided that nothing contained in this clause shall
apply on and from the date on which the provisions
contained in section 2E of the Insurance Act, 1938

shall cease to operate."..
(8

(Shri Namo Narain Meena)

MR. CHAIRMAN : The question is :

"That clause 7, as amended, stand part of the Bill."

The motion was adopted.

Clause 7, as amended, was added to the Bill.

Clause 8 Amendment of Section 48

Amendment made:

Page 2, forlines 22 and 23, substitute,-

8. In Section 48 of the principal Act, in sub-section (2),-

(i) after clause (@), the following clause shall be inserted,
namely:-

"(aa) the instruments which may be issued and the amount of

working capital under sub-section (2) of section 5;";

(i) in clause (cc), the words "and agents" occurring at both the places, shall be omitted.'. (9)

(Shri Namo Narain Meena)

MR. CHAIRMAN : The question is:

"That clause 8, as amended, stand part of the Bill."

The motion was adopted.



Clause 8, as amended, was added to the Bill.

Clause 9 was added to the Bill.

Clause 1 Short Title and Commencement

Amendment made:
Page 1, line 2,-
for"2009"

substitute "2011". (2)

(Shri Namo Narain Meena)

MR. CHAIRMAN : The question is:

"That Clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula

Amendment made:

Page 1, line 1,-

for "Sixtieth"

substitute "Sixty-second". (1)

(Shri Namo Narain Meena)
MR. CHAIRMAN : The question is:

"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill.

MR. CHAIRMAN : Now the hon. Minister may move that the Bill, as amended, be passed.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Sir, I beg to move:

"That the Bill, as amended, be passed."

MR. CHAIRMAN : The question is:

"That the Bill, as amended, be passed."



The motion was adopted.

SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, Sir, we are walking out in protest

15.57 hrs.
At this stage, Shri Basu Deb Acharia and some other

hon. Members left the House

MR. CHAIRMAN : The Lobbies may be opened now.

. ...(Interruptions)



